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“THE HIMACHAL PRADESH ANgTYODAYA CORPORATION ACT,
1979 -

(ACT No. 17 of 1979)1

(Recexved the assent of the President of India on the 23rd June, 1979
and was pubhshed in R.H.P. Extra dated the 3rd July, 1979,
p. 1991-2001) - ,

Amended, replaced or etherwise aﬁ'ected by,—

1. Ord. No. 5of 1979 published in R H.P. Extra, dt. 24-9-79, p. 2280-81,
- which was replaced by H.P. Act No. 27 of 1979,2 pubhshed in R. H. P.
Extra, dated 22-11-1979, p. 2525-2526. ‘

' 2. H.P. Ord. No. 2 of 1981 Puublished in R. H. P. Extra; dated
6-6-1981 P. 478-479 replaced by - “Act No. 17 of 19813 assented
by the Governor on 30-11-1981 and published in R. H. P. Extra . dated ,
" 18-11-1981 p. 1023-1024 (effective w.e.f. 5-6- 81).

An Act to provide, for the establishment of the Himachal Pradesh Antyodaya
Corporation. .

\

BE it enacted by thc Legislature of the State of l—llmachal Pradesh in
_the Thirtieth Year of the Republic of India as follom - ;

ACHAP‘I‘FR 1
PRILIMINARY

1. Short title.—This Act may be called the Himachal Pradesh Antyo-
daya Corporatlon ‘Act, 1979. .

2. Deﬁmtlons —In this Act, unless therc is anything repugnant in the
subject or context,— .

‘(@) “‘agricultural development” includes development of agriculture, hortx-
culture, forestry, dairy, poultry, piggery, sheep and cattle breeding
plscwulture sericulture and allied a vocations ;

(b) ““antyodaya 'family" means a family and members thereof identified
by the competent authority as such in accordance with the norms pres-
cribed by the State Government in the notification published in the
Official Gazette ;

(¢) 4[“bank means,--
(i) a banking-company as defined m the Banking Regulation Act,
1949 (10 of 1949) ;

(ii) the State Bank of India constituted under the State Bank of India
Act, 1955 (23 of 1955). ; ,

For statement of Objects and Reasons, see R.H., Extra, dt. 1‘7 4-1979, p. 1457.
For Statement of Objects and Reasons, se¢ R.H. P Extra dt. 3-11- 1.979 p. 2449.
For statement of Objects and Reasons see R.H.P. Extra, df, 26-9-31, p. 851.

Sub. by Act No. 27 of 1979, [Sec. 2 ()]
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(m) a Submdlary Bank as deﬁned in the State Bank of India (Subsxdlary
Banks) Act, 1959 (38 of 1959);
(iv) a Regional Rural Bank established under the Regional Rural
~ Banks Act, 1976 (21 of 1976) ; -
(v) a correspond’ng new bank constituted under the Banking Compd-
nies (Acquisition and Transfer of Undertakmgs) Act, 1970
(5 of 1970) ; .
(vi) any banking institution notified by the Centrd} Government under
section 51 of the Banking Regulation Act, 1949 (10 of 1949);
(vii) the Agricultural Refinance and Development Corporation con-
stituted under the 'Agricultural Refinance and Development
» Corporation Act, 1963 (10 of 1963);
(viii) the Agro-Industries Corporation as defined in clause (c) of section
: 2 of the Himachal Pradesh Agricultural Credit Operations and
Miscellaneous Provisions (Banks) Act, 1972 (7 of 1973); -

(ix) the Agricultural Finance Corporation Limited, a company incor-
porated under the Companies Act, 1956 (1 of 1956)
(x) any other Financial institution notified by the State Government:
- inthe Official Gazette as bank for the purposes of this Act ;] ’

' (@) “Board” means the Board of directors of the. Corpmatlon ;'

(¢) “Chairman” and Y[“Vice Chairman”] means the Chairman and [Vice-
Chairman] of the (‘orporanon R P .

(f) “committee” means a committee appomted under section 6(2) of this -
ACL, .

(g) “competent authority” means sueh officer specially. empowered by the
State Government to discharge the functions of a competent authorlty
for the purposes of this Act;

() “Corporation” means the Himachal Pradesh Antyodaya Corporatlon
- established under section 3 of this Act ;

(i) “Central Government” means the Government of India ;

(j) “Director” means a director of the Board and includes the Chairman
and the Vice—Chairman] ; /

(k) “margin money” means the money required as the share of the bene-~
ficiary for granting financial assistance by the financial banking insti-
tutions and other organisations ;

ON manketmg means all activities relating to the transport, grading,
pooling, marketing and sale of agricultural ot industrial produce,
whelher in the primary form or in seml-pn ocessed or processed form ;

“(m) “preacubed” means prescribed by rules made under this Act ;

~ (n) “processing” means all activities relating to the processing of agricultural
produce so as to make it marketable or fit for consumption and includes
purchase and storage of raw material, purchase of equipment, and
_purchase, installation and running of machinery, rqmred for such
processing and storage of finished produce ; L

1. Sub.by Act N0.27 of 1979, [Sec, 2 (bl
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ON sma]l scale 1ndustry” mcans all cottage and small scale mdusmes in-

" cluding house-hold industries where the members of the house-hold
are engaged in the. manufacture, repairs, maintenance and fabrlcatxon e
of varlous types of goods, machinery and eqmpments

“(p) “State Government” means the Government of Hlmachal Pradesh;
- and
(g) “trade and business” means a commercial activity mvolvmg sale, pur-
chase and manufa ture of goods and other saleable artn,les for economlc
gain.

CHAPTER 1T

]’\ICORPORATION OF HIMACHAL PRADESH ANTYODAYA
CORPORATION AND ITS CAPITAL :

3. Establishment of the Himacha! Pradesh Antyodaya Corporation.—(1)
The State Government may, by notification from such * 2date as it may
specify in this behalf, establish for the purposes of this Act a Coxporatlon to .
be called the Himachal Prade&h Antyodaya Corporation, o

(2) The Cor poratzon shall be a bf)dy corporate with the name aforesaid
‘having pcrpetual successionand a corimon' seal with powers, subject to
the provisions of this Act to acquire, hold and chspose of property and to
coniract, and may, by that name, sue and be sued .

[“(3) lf the State Government 18 sa‘asﬁed that e;ther the Corpmat;on
has made default -in performing of any duty imposed on it by or under
. this Aect, or it is expedient so to do in the public interest, the State
Government, notwithstanding anything to the contrary contained in the
Act, may, by order in writi ng pubhshed;n the Official Gazette, supersede
the Corporation. =~ ‘ :

(4) After the su per seasion of the Corporation and until it is reconstitu-
ted, theé powers, dutics and functions of the Corporation-and its Board
undei this Act shall be carried on by the State Government or by such
officer or officers as (e State Government may appointfor this purpose.:

(5) Notwithstanding anything to the contrary contained in the pre-
cedmg sub-sections or in the Act, the State Government may, by notifi-
cation in the Official Gazette, dcclare that with effect from such date
as may. be speciﬁed in the notification, the Corporation shall be dissolved.

(6) With effect from the date :,pec:ﬁed in the notification under sub
section (5)—

(@) all properties, funds’and dueb wh‘ch are vested in or redl -
-zable by the Corporation shall vest in and be reahzable
by the State Government ;

(!:) all liabilities en*‘orceabl* against the Corporation shall be

- enforceable against the State Government to the extent

- of the properties, funds and dues vested and realised by
the State Govemment”]

Ins. by Act No. 27.0f 1979,
corporation ssiablished w, e f, 2-30-1979 - vide Not. No. Udaykaid)@z 9 dated
29-9-79 published in R, H. P Exira dated 11-10-1979 p. 2378.

3 Added vide AcCt No.17 of 1981 {effective w. e. f. 5-6-1981)

3
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-4, Head Offxce ot’ the Corporation.—(1) The Head Oﬂice of the Cor~
poration shall be at Shimla or at such other place as the State°Government
may specxfy by notification, : :

(2) The Corporatlon may establish its Sub-Offices or agencles at such
places w1thm or outside Himachal Pradesh as it may think fit.

5. Capital of the Corporatmn —~(l) The capital of the’ COI‘pO]_‘atl()‘]
shall be such sum, not exceed ing five crores of rupees, as the State Government

may fix :

: Provxded that where the capxtal mltldlly ﬁxed is less than five crores of
rupees, the State Government may, from time to txme, increase the capxal
to-such sum not exceedmg five crores of rupees, as it may think ﬁt

(2) Such capital may be prov1ded subject to such terms and conditions, B
.as' may be determined, by the State Gover nment from time to time.

Explanation.—For the purpose of this section the expression “capﬂtal”
- shall not include grants-in-aid, subsidies or gif ts recelved by the Corporation

for the specified purpose(s)
CuapTer 111
‘MANAGEMENT OF THE CdR‘PORATION'

6. Mmaaemem (1} The general supermtendence direction and

. management of the affairs and business of the Corporation shall vest in a

Board which may exercise all such powers and do all such acts and thmgs
as may be exercised or done by the Cor poratlon under this Act.

"(2) Subject to any rules made in this behalf, the Board may from time to
time appoint one or more committees for the purpose of securing the efficient
discharge of its functions.

3 The Board in discharging its functxons bhall act -on such principles
which shall be in consonance with the policy of the Government having
regard to public interest, welfare of an»yodaya families and solvency of the-
Corporatnon and shall be guided by such instructions on question of pohuy '
as may be given toit by the State Governmsnat. ~ ° ,

(4) If any doubt arises as to whether a question is or isnot a question
of policy, the decision of the State Gove1 nment thereon shall be ﬁnal

. 7. Board of Du'ectors.——(l) The Board shall consist of nine Dnrectors
who shall be nominated by the State Government :

~ Provided that the Chlef Minister, Himachal Pradesh, shall be ex-officio
Director and Chairman of the Board :

P1ov1ded further that notless than two Dlrectmb shall be nominated
from amongst the persons who have special knowledge of rural conditions of
Hnm achal Pradesh and interest in the upliftment of antyodaya families ;
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[Provided further that if it is expedient so to do the State Government -
may nominate any of the Directors to be the Vice-Chairman of the Board -
and he shall perform such duties and exercise such powers as may be assigned
to him or conferred upon him, as the case may be, by the Board under sub-
section (3) of section 15 of the Act. 1.

(2) On the occurrence of any vacancy in the Office of a director 2{or the
Vice Chairman] due to death, resignation or otherwise, the same shall be filled
up by the State Government in the manner provided in sub-section (1).

(3) Subject to the prowisions of this Act, the terms and conditions
of appointment of the directors 3[and the Vice-Chairman] and the fees and
allowances payable to them, shall be such as may be prescribed. ‘

8. Term of Offncm——The term of office of the du‘ecfors, other than the
Chairman and the managing director, shall be three years and they shall be
_eligible for reappointment. ;

9, Dnsqualmcatwns for office of DlrectOr.——«A personshall be dnsquahﬁed
for being nommated as, and for being a director— :

(a) if he is or at any time has been adjudicated insolvent or'has suspended
payment of his debts or has compounded with his creditors;

(b) if he is of unsound mind and stands so declared by a competent
court ; . _ _

(¢) if he is or has been convicted of any offence which in the oplmon
of the State Government involves moral turpitude ; or

(d) if he has been removed or dismissed from the service of any State
Government or Central Government or a Corporation owned or
controlled by any State Government or Central Government.

. 10. ' Director not to participate in certain cases.—A director who has
any direct or indirect pecuniary interest in any matter coming up for consi-
deration at a meeting of the Board or a committee thereof shall, as soon as
possible, after the relevant circumstances have come to his knowledge, disclose
the nature of his interest at such meeting and the disclosure shall be recorded in
- the minutes of the meeting of the Board or the committee, as the case may
be, and the director shall not take any part in any deliberation or decision
of the Board or the committee with respect to that matter.

11 Removal and resignation.—(1) The State Government may, at any
time, remove any director from office, if in its opinion such director—

(a) is or has become subject to any disqualification mentioned in‘section
9

(b) is absent without leave of the Board from more than three conse-
cutive meetings. thereof without a cause sufficient in the opinion
of the Board to exonerate his absenc; s

Added by Act No. 27 of 1979, (Sec. 3,(a)
2 Ins. by ibid, Sec. 3 (b)
. Ins, by ibid Sec, 3 (c)
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(¢ has acted in confravehtion'of the provisions of section 10; or R

(d) has been found guilty for any other reason Wthh may be considered ‘
sufficient by the Board :

Provided that no order of removal shall be passed without giving the,

“director a reasonable opportumty of showing cause against the prOposed L

“order.

A dxrector may resign his office by glvmg nouce thereof in writing
to the State Government and on such resignation being accepted he shall
" be deemed to have vacated. his office. -

12. Meetings.—(1) The Board shall meet at such times and places and

shall observe such rules of procedure in regard to the transaction of business
at its meetings (including the quorum at meetings) as may be provided by
regulatnons made by the Corporatlon under this Act.

1[(2) - The Chairman, and in his absence the Vice-Chairman, and in the
absence of both, any other director elected by the directors from arr\ongst‘-.
thermelves, shall preside at every. meetmg of the Board.] ’

(3) All questions which come up ‘before any meeting of the Board shall ’
be decided by a majority of votes,of directors present and voting, and in the
event of an equality of votes, 2[The Chairman,  the Vice-Chairman or .

the person presiding, as the case may be], shall have and exercise a second
or casting vote

13. Managmg Dlrector. (1) The State Government shall appoint one -
of the directors, being an officer of the State Government , as managing direc-
tor who shall hold that office -during its pleasure. ‘

(2) The ménaging director of the Corporation shall—

(@) be its chief executive officer ;
" (b) beresponsible for the 0perat10na1 managment of the corporation
and 1mp1ementatlon of the general policies approved by the Board

' (c) perform such dutxes as the Board m'-1y by regulations or otherwxve
assign to him;

. (d) receive such salary and dllowancea‘and be governed by such terms
and conditions of service as may be determined by the Board and
approved by the State Government.

3) If the managmg director is by infirmity or otherwise rendered i incap-
able of carrying out his duties or is absent on leave or otherwise in circum-
stances not involving the vacation of his appointment, the State Government

‘may appoint another director who is an oﬁicer of the State Government to
act in his place during his absence,

14. Defect in appointment not to invalidate acts, etc..—(1) No act or
proceeding of the Board or any of its committees shall be questioned or be
invalid on the ground merely of the existence of any vacancy in, or any
defect in the constitution of the Board or the committee, as the case may be.

e

1. Subs.by HP Act No, 27 of 1979, sec, 4(a)
2. Subs. by ibid, sec.4(b)..
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(2) No act done by any person acting in good faith asa director or

- member of any committee shall be deemed to be invalid, merely on the ground

that he was disqualified to be a director or member or there was any other
defect in his nomination. : | o

15. Officers and other employees of the Corporation.—(1) The Board
may appoint such officers and employees as it considers necessary, for the
efficient performance of the functions of the Corporation and determine
by regulations or otherwise their conditions of appointment and service and
the remuneration payable to them. S C :

'(2) The Board shall, in respect of reservation of appointments, and posts
in favour of the members of scheduled castes, scheduled tribes, backward
classes and-antyodaya families, comply with such directions, as may be issued
by the State Government, from time to time, for ensuring adequate represen-
tation to such members in the service under the Corporation.

(3) The Board may, by general or special order, delegate to the chairman,
- Ythe Vice-Chairman], the managing director, director or to any other officer
or employee of the Corporation, subject to such conditions. and . limitations,
if any, as may be specified, such of its powers and duties under this Act,
except the power to make regulations, as it may deem necessary.

CHAPTER TV
FUNCTIONS AND FUNDS OF THE CORPORATION

16, Functions of the Corporation.—(1) Subject to the provisions of
this Act, it shall be the primary duty of the Corporation to undertake the
- task of upliftment of antyodaya families.

(2) Withéut prejudice to the generality of the foregoing provisionsv,
such functions shall include the functions— -

() to plam, promote and undertake, on its own or in collaboration. with
or through other agencies whether governmental and non-govern-
mental, programmes of agricultural development, marketing, proce-
ssing, supply and storage of agricultural produce, small scale ccttage
and village industries, trade and business or any - other ‘activity
which will, in the opinion of the Board, enable the members of
the antyodaya families to earn a better living and help in the wuplifi-
ment of their economic condition;

(if) to undertake programmes for setting up employment-oriented
industries by providing financial, technical and -managerial
assistance and any other assistance which -will be required in
achieving this objective ; ) o

(i) to provide financial assistance to the members of the antyodaya
families by advancing or arranging loans and by paying margin
money for any of the purposes which will generate income to-such

- families; .
() to give grants a nd subsidies to, and to guarantee loans, taken by the
members of anty odaya families and such other organisations for
the benefit of Antyodaya families ; ' - ~

o - ot

1. Ins.by HP Act No.27 of 1979, sec. 5.
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Q) todrrang; for the training of skills with a view to provide gainful .
employmént to the members of antyodaya families ; : :
(vi) to act as an agency of the Siate or the Centrél Government for
dishursement of aid in cash or in kind to the antyodaya families ;
" (vii) to arrange for publicity and marketing of the finished goods
mgnufactured by the antyodaya families ; -

(viii) to. borrow money from commercial banks or from any other
~ organisation, including Government, subject to such conditions as
" the Board may specify; s e

(ix) to receive gifts, grants and donations and to issue bonds and
debentures o ' : L

(x) to draw, iake, accept, endorse, discount, execute and issue
promissory notes, bills of exchange, hundies, bills warrants, de-
~bentures and other negotidble instraments ;  © .
* (xi) to invest or deposit surplas funds of the. Corporation  inGovern -
ment securities or in such other manner as the Board may decide;

(xii) to enter into contracts. :

(xiii) to provide facilities for survey; ressarch and study in relation to-
the problems relating to upliftmeat of the antyodaya families with
a view to promote programmes for providing gainful employment
to the mernbers thereof ; , : S

(xiv) to undertake such other functions as are supplemental, incidental
or consequential to any of the functions conferred on it under
this Act or the rules made thereunder ; and

4 (xv) to undertake such other programmes and discharge such other -
functions as may be prescribed by the State Government, from time
“to. time. ;

. 17. ’ands of the Cor]ioration.«The Corporation shall»cstabl\ish »aﬁd
maintain the following funds, namely :—

~ (a) Development and Finance Fund\, ;
(p) Guarasntee and Bad Debts Fund ;
(¢) Relief and Common Good Fund ;
(d) Grants-in-aid and Subsidies Fund ; and -
(¢) Loan Fund. o -

18.  Development and Finance Fund,—Save as otherwise provided in
sections 19, 20, 21 and 22,— . .

(1) all amounts that .are received by the Corporatidn.from any soufce,

¥hagoever, shall be credited to the Development and Finance

. .dun' . . ) - v L

- (2) all amounits that are expended by the Corporation shall be debited
~ to this Fund. : : S
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. 19, Guarantee and Bad Debts Fund — The Guarantee and Bad Debta
Fand shall conszst of— - :

(z) the funds placed at the dusposal of the Corporauon by ths State
- Government as grant for'this purpose ;

(i) ten per cent of its own profits.; -
(i) the interest accrued, from time ‘to time, on this F und;

(i) such money as may be contributed to this fund specifically. by any
agency, organisation and by the Corporatlon 1tse1f as may be
~ decided by the Board ,

Provded that nothing herein Shd.ﬂ be deemed to debar the State Govern-
ment, ‘the Central Government or any other organisation or agency from -
giving such amounts by way of grant or donation for being credited to thls
Fund.

(2) This Fund shall be used in connection with furnishing of guarantees
~ in respect of loans taken by the members of antyodaya families or organisa~
tions and to meet irrecoverable debts of the Corporatlon in such manner as
may be prescribed.

20. Relief and Common Good Fund.—(1) To the Relief and Commion
Good Fund shall be credited every year such amount, not exceeding ten per-
cent of the net profits, if any of the Corporation, as the 1‘Soard may decide !

Provxdud that nothing herein shall be deemed to debar the State
Government, Central Government or any other organisation from giving
such amount by way of addltlonal grant for bemg credited to this Fund as
it may think ﬁt

@T he Relief and Common Good Fund shall be used for the pm poses 'k
in connecuon with the welfare of the members of antyodaya families in such
form and manner as may be decided by the Board.

. 21. Grants-in-aid and Subsidies Fund.—To Gr ants-in- ald and Subsnjxes
. Fund shall be credited amounts, as may be received from the State Govern-
ment, the Central Government or any other organisation/agency to be spent
for a specified purpose by way of grant/subsidy to the antyodaya families or
organisations for theireconomic upliftment. - The conditions, if any, imposed
by the grantor shall be adhered to in the utilisation of this Fund.

22. Loan Fund.u—The loans raised or obtained by the Corporation from
the financial- institutions/banks and the State or the Céntral Government or

any other agency shall be credited to this Fund. The Loan Fund shall be ‘

used for the purpose of advancing loans at such rate of interest as may be
determined,- and on such conditions as may be imposed, by the Board for
protecting the interest of the. Corporation. ‘

CHAPIER V o
RECOVERY OF LOANS AND GRANTS -
23, Power to resume grénts and call repayment of loans.—Notwith-

standing anything to the contrary contained in anyageement, the Corpora-
tion may, by notice in writing, require any beneficiary, including a guarantor
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anda debtor to discharge forththh in full or any part of the amount advanced )
to him as sub51dy, grant, loan or in any other fund, to the Corporatxon«-

(a) if it appears to the Board that any false or misleading mformauon ot
particular was given by the beneficiary before orat the time of
1ece1vmg the beneﬁt

(b) 1f the recipient has failed to comply W1th auy of the terms- of stch
grants, subsidy or loan imposed by the ("orporatxon at the time
_of payment _;

(¢) ifhe contravenes any of the provisions of the agreement or conditions

imposed by the Corporation at the time of advancing such loan or -
making such grant, as the case may be ; . :

_(d) if there is reasonable appwhens;on that the beneficiary is unable to
utilise the money for the purpoqe for which it has been given ; og

(¢) if for any other reason it is necessary to do'so to protect th-a inferest
of the Cor poxatlon

24. Recovery of money due to the Corpm’atim ——n-(l) Where any amount
is due to the Corporation from any person, including the surety of a' debtor,
4n respect of loans, advances, grants, subsidies or any other financial accom-
modqnon granted 1 by it, such amount shall on a certificate being issued by the

managing director in the prescribed form, be recoverable as arrears of land
revmue by the Collector of the district in which the person from whom the
- amount is due resides or carries on busmess or owns any property.

: (2) The Cernﬁcate issued by the managing director undcr sub-section(1)
shall be final and conclusive and bhall not be called in questmn before any.
authorltv or court. .

(3) For the purpose of recovering any as n«aunt due to the Corporation
inrespesct of the loan or any other advaﬁc it shall not be necessary to proceed
against the principal bf*fom proceeding ‘wdmst the sursty.

25, First charge of Cerporation’ s (Euew——Notwnhstandm anything
contained in any law for the time being in force, but subject to the prowsmns
in any law made by the Parliament relatm;:, to priority of charges and to any
prior claim of a bank or of the Government in respect of land revenue of

any money recoverable by it as arrears-of Jand revenue, the dues of the Cor- -
~ poration as determined under the preceding section of this Act together with
interest accrued thereon and costs of recovery shall be the first charge on thc,
property of tue debtor and the guarnator if any.

Craprer Vi
ACCOUNTS AND AUDIT
26. Accounts.—(1) The balance sheet and accounts including the profit
snd loss accounts of the Corporation shall be prepared and maintained in

zuch form and manner as may be pr«"%[‘lb&’d

" (2) The Ecaxd shall cause the books and aacouuts of the Cotporation
% be ‘balanced and closed on the thirty-first day of March each year.
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27. Andit.—(1) The accounts of the Corporation shall be audited
. once-in every financial year, by auditors duly qualified to act as auditors
- under sub-section (1) of section 226 of the Companies Act, 1956 (1 of 1956),
who shall be appointed by the Board aad shall receive Such remuneration
. from the Corporation as the Board may fix. ‘

(2) The auditors shall be supplied with a copy of the annual balance-
'sheet and the profit and loss account of the Corporation and it shall be their -
duty to examine them together with the accounts and vouchers relating thereto,
and they shall have a list delivered to them of all books kept by the Corporation
and shall at all reasonable times have access to the books, accounts
and other documents of the Corporation and may require from any director
- . or officer of the Corpordtion such information as the auditors may think neces-
sary for the performance of their duties as auditors. -

(3) The auditors shall make a report to the Corporation upon the
annual balance-sheet and accounts examined by them and ‘in every such
report they shall state whether, in their opinion, the balance shest is a full
and fair balance-sheet containing all necsssary particulars and properly drawn
up so as to exhibit a true and fair view of the State of affairs of the Corpora-
tion, . ' '

(4) The Corporation shall furnish to the State Government within four
months from the date on which its accounts are closed and balanced, a copy
of its balance-sheet and accounts together with a copy of the auditor’s report,
and a report on the working of the, Corporation during the relevant year
and the State Government shall lay them as soon as possible befors the
Legislative Assembly while it is in session for the total period of ten days
which may be comprised in one session or in two or more successive sessions.

(5) Without prejudice to anything contained in the preczding sub-
" sections, the accounts of the Coprporation, as and when it is considered
necessary and expedient to do 5o i1 public interest, may also be audited by
an agency specifically cuthorised in this behalf by the State Government, from
time to time and zny expenditure incurred by it in connection with such.
examination and repoit shall b2 nayable by the Corporation to such agency,

Craaprer VI
MISCELLANEQUS

28, Dissolution of Beard.—~(1) Mo provision of law other than this Act,

~ relating to the winding up, dissolution or liquidation of the companies or
corporations shall apply to the Corporation. : ;

(2) The State Government may, if the Corporation exceeds its powers,
or upon receipt of a report under section 27, call upon the Board to show.
cause why it should not be dissolved, and if no explanation is offered within
the specified period, or if the Statz Govenment is not satisfied with the ex-
planation, it may dissolve the Board from such date as may be specified.

29, Consequences of dissolution of the Board.—(1) When the Board
is dissolved under section 28-—

(i) -all directors shall, from the date of dissolution vacate their offices;
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(i) all powers and duties of the ‘Board‘sha]l,‘ during ﬁ}é périod‘ of dis-

solution, be exercised and performed by such person or persons as
the State Government may appoint in this behalf ;

(i) all 'fu'nds and .other property “vested in the Corporatidn shall,
during the period of dissolution, vest in the State Government.

(2) The S{ate .Government . may, in its -discretion, reconstitute the
Board after such period as it may think fit. ,

- 30, Bar of jurisdiction.—Save as otherwise expressly provided in this *
Act, no civil court shall have jurisdiction to entertain any suit or proceeding
in respect ‘of any matter which the Corporation or any officer or authority
appointed under ‘this Act is empowered by or under this Act to determine,
and.no injunction shall be granted by any court or other authority in respect

. of any action taken or to be taken in pursuance of any power conferred by
or under this Act. : K 5 : ;

' 31. Protection of action taken in good faith, —No suit or other legal -

proceedings shall lie against the Corporation or any director including

the managing director, or any officer, or employee or any other person autho-
rised by the corporation to discharge any functions under this Act for any
loss or damage caused or likely to be caused by anything which is in good
faith done or intended to be done in pursuance of this Act.

- 32, Officers and einployees to be public servants.—The managing
director and other employee of the Corporation shall be deemed to be public
servants within the meaning of section 21 of the Indian Penal Code.

33, Indemnity of ‘Directors.—(1) Every director\ shall be indémniﬁéd

' by the Corporation against all losses and expenses incurred by him in the

discharge of his duties except such as are caused by his own wilfu] act or
defaulit. R a ’

(2) A digector shall not be responsible for any other diréctOr, or for

“any officer or other employee of the Corporation or for any loss or expenses -

resulting to the Corporation from the insufficiency or deficiency of value
of or title to, any property or security acquired or taken on behalf of the
Corporation in good faith, or anything done in good faith, in the execution
of the duties of his office or in relation thereto. SR

34. Exemption from regiétration fee and stamp 'duty.—;Ail, instruments -
executed by or on behalf of the Corporation in relation to the discharge of
its functions shall be  exempted from payment of stamp duty and registra-
tionfee: ' : :

~ Provided that exeniption from payment of stamp duty shall apply in -
the case of such instruments only as are specified in Schedule I-A to the
Indian Stamp Act, 1899 (2 of 1899) : . : .

35, Power to make regulations.—(1) Subject to the rules framed by
the State Government under section 36, the Board may, from time to time,
make regulations not i nconsistent with this Act and the rules made thercunder
for the purpose of givin geffect to the provisions contained in this Act.:

1. Subs vide H. P., Act. No, 27 of 1979, See, 6.
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2y In partlcular and mthout r ujudlw to tha gen erahty of the faxeaomg
powcr such reguiatxons may provxde f01 s . .

" (a) the time and plaC€o of meetmgs of the Board and the procedure to
be followed in relation to such meetings, including the quorum -
necessary for the transaction of its -business;

©  (b) the conditions which the Corporation may 1mpose in granting
loans or entering into other arrangements ;-

(¢) therate of interest on loans ;
(d) duties which the managing. director shall perform ;

(e) the duties, conduct, salary, allowances and conditions of servicz of
officers and other employees of the Corporation ;

¢f) the delegation of powers and functions to the officers and employees
of the Corporation; _ _ ;

(g) the establishmsnt and maintenance of provident and other benetfit
funds, for the officers and employees of the Corporation ; and

(h) generally, the efficient conduct of the affairs of the Corporation.

36." Power to make rules.«(l) The State Government may, by notifi-
. cation, make rules to carry out all or any of the purposes of this Act.

(2) In pamcular and-without prejudice to the generality of the forsgoing
poweli such rules may provide for all or any of the followmg matters, -
namely:— - .

(a) the fixation of norms for the 1dent1ﬁcatxon of dntyoda va families
under clause (b) of section 2 ; :

(b) the terms and conditions of appointment of directorsl[and the
Vice Chairman] and the fees and allowances payable to them ;

(¢) the programmes and functions to be executed and discharged by
the Corporatlon under . clause (w) of sub-section (2) of sectlon
16;
{d) the form in which certificate shall be issued by the managing
director, and the procedure that shall be observed in deterinining
- the amount under section 24; ,

(e) the form and manner in wmch accounts shall be maintained, and
the balance-sheet and profit and loss account shall be prepared;

( f) any other matter which is required to be or may be prescribed.

(3) Every rule made under this section shall be laid as soon as may be

after it is made, before the Legislative Assembly while it is in session for a
total period of ten days, which may be comprised in one session 6r in two or
more_ successive sessions, and if, before the expiry of the session in which it is
so laid or the successive sessions aforesaid, Assembly agrees to make any
modification in the rule or decides that the rule should not bg inade, the rules
shall thereafter have effect only in such modified form or be of no effect, as
the case may be, so, however, that any such modification or annulment shall
be wihout pzejudnce to the Vahdltj of anything prevu)usly done under t‘nt
rule. . v

1. Ins. by H. P, Act No. 27 of 1979, Sec. 7,
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ifficulty arises in giving effect
by order publised in
such directions, not
be neces-

37. Power to remove difficulty.—If any d
to the provisions of this Act, the Government may,
. the Official Gagette, make such provisions or give

inconsistent with the provisions of this Act, as may appear to it to
sary or expedient for the removal of such difficulty.



R ' R.P. CODB (JNRD SUPPL.)

sofaras these relate to the Market Committees of Shimla, Solan and Kulin
districts shall stand included in the said Schedule with immediate effect.

[R H.P.dated 2-5-1951, Page 604.]

NQTIFICATION
UNDER

THE HIMACHAL PRADESH ANCIENT AND HISTORICAL MONUMENTS
AND ARCHAEOLOGICAL SITES AND REMAINS ACT, 1976

ENFORCEMENT OF THE ACT
iy 0F sl faamr
it

famai-171002, 16 mi'a, 1981
wETiw 0 S0 U090 (3) 5/75-IL——Fgrrm 93w sl derre qav g1
@ v A sEAy wiatww, 1976 (197651 sfafwa dear 32) sara 13y
IO (3) FwAds ww ufial wowdd adgy, fomaw wwd o
wgRd, 1%, 1981 & {@A T3 i s saagmarfal § @ ¥ ag9 g

FW 3 | ‘

[Authorised English text of the Government notification No. WLP (3)5/75-11, dated
16-4-1981 as required under Clause (3) of Article 348 of the Constitution of

Indial.
LANGUAGE AND CULTURE DEPARTMENT
NOQTIFICATION
Shimia-171002, the 16th April, 1981

No. WLP (3)-5/75- IL.—In exercise of the powers vested in him under sub-
section 3 of section | the Himachal Pradesh Ancientand Historical Monuments
and Archa-eclogical. Sites and Remains Act, 1976 (Act No. 32 of 1976), the
Govemnor of Himachal Pradesh is pleased to appoint the 1st day of May, 1981,
as the day for the commencement of the said Act.

——

[R. H. P. Extra,, 27-4-1981, Pages 291-292.1 .

'THE HIMACHAL PRADESH ANTYODAYA CORPORATION (AMEND-
. MENT) ACT, 1981

(Act No. 17 of 1981)
ARRANGEMENT OF SECTIONS

Sections @ - -

(1) Short title and commencement.

(2) Amendment of section 3.

(3) Repeal and savings.

(Received the assent of the Governor, Himachal Pradesh on the 13th Novem-
:ber, 1981 and was published in R.H.P. Extra, dated the 18th November, 1981
-at page 1023-1024)." T

1. For statement of Objects and Reasons see R, H. P, Extra, dated 26-9-1981, Page 851.
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An Act further to amend the Himachal Pradesh Antyodaya Corporation
Act, 1979 (Act. No. 17 of 1979).

Be it enacted by the Legislative Assembly of Himachal Pradesh in the Thirty-
: second Year of the Republic of India as [ollows:—

1. Short title and commencement.—(!) This Act may bz called the Himachal
Pradesh Antyodaya Corporation (Amend ment) Act, 1981, '

(2) Tt shafl and shall be decmed to have come into force on the 5th day of
- Jume, 1981.

2. Amendment of section 3.—After the existing sub-section (2) of section
3 of the Himachat Pradesh Antyodaya Corporation Act, 1979, the following
sub-sections (3}, (4), (5) and (6) shall be added, namely.—

“(3) If the State Government is satisfied that either the Corporation has
made default in performing of any duty imposed on it by or under this
Act, or it is expedient so to do in the public interest, the State Govern-

- ment, notwithstanidng anything fo the contrary contained in the Act,

' . may, by order in writing published in the Official Gazette, supersede
the Corporation.

(4) After the supersession of the Corporation and until it is reconstituted,
the powers, duties and functions of the Corporation and its Board
under this Act shall be carried on by the State Government or by such
officer or officers as the State Government may appoint for this
purpose.

(5} Notwithstanding anything to the contary contained in the preceding
gsub-sections or in the Act, the Stite Government may, by notification
in the Official Gazette, declare that with effect from such date as may
be specified in the notification, the Corperation shall be dissolved.

(6) With effect from the date specified in the notication under sub-
section (3)—

(@) all properties, funds and dues which are vested in or realizable by
the Corporation shall vest io and bz realizable by the State Govern-
ment;

(b) allliabilities enforceable against the Corporation shall be enforceable
against the State Government to the extent of the propertics, funds
and ducs vested and realised by the State Government”.

3. Repeal and savings.—{1) The Himachal Pradesh Antyodaya Corpora-
. tion (Amendment) Ordinance, 1981 (2 of 1981) is hereby repealed.

(2) Notwithstanding sucl repeal, anything done or any action taken

- under the said Ordinance shall be deemed to have been done or taken under the
‘corresponding provisions of this Act, as if the Act was in force on the day on which
such thing was doae or-action was taksn. e : ©-
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